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MEA/ORDER
Per Bench

This is an Appeal filed by the assessee against the order of
Ld.ADDL/JCIT(A)-4, Chennai dated 28.02.2025 for the assessment year
2017-18.

2. The appeal of the assessee is delayed by 182 days. In this regard,
the assessee has filed an application for condonation of delay supported
with an affidavit stating therein sufficient reasons for delay in filing the
appeal before the Tribunal, which are not found to be false. Ld. Sr. DR did
not object to condone the delay. Accordingly, we condone the delay of 182
days in filing the appeal before the Tribunal and appeal of the assessee is

admitted for hearing.
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3. It was submitted by the Ld. AR that the assessee is a traders of soft
drinks, juice, packaged drinking water soda, cold drinks, etc. It was
submission that in the course of assessment the AO estimated the income
of the assessee @ 5%. It was submission that the Ld.JCIT(A) passed the
order ex-parte. It was submission that the income of the assessee may be
estimated @1.5% as the cold drinks business does not have much margin.
4, In reply, the Ld. Sr. DR vehemently supported order of the AO and
Ld. Addl JCIT(A). It was submission that the income may be estimated at
2.5%.
5. We have considered the rival submission. Considering the facts of
the case and considering the facts that the assessee is a small time trader
of soft drink and soda etc, the net income of the assesee has estimated at
5% by the AO stands reduced to 2%.
6. In the result, appeal of the assessee is partly allowed.

Order dictated and pronounced in the open court on 05/12/2025.
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